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Action on

the Central Government. They how-
ever, expressed certain operational
difficulties likely to be experienced in
the taking over of the wholesale trade.
The contensus in the conference was
that a committee may be appointed
to examine the various operational
difficulties that may be faced by the
State Governments in implementing
the decision. Necessary steps are be-
ing taken to form a committee con-
sisting of representatives of surplus
and deficit States, Planming Commis-
sion and the economic Ministries of
the Central Government. The com-
mittee will be headed by the Minister
for Agriculture.

ot arqum ufgeare (fwag) ¢
weaw wgied, ¥ g@t wgew ¥ oUW
frdg weam g g 5 wer w2w W
IO TR0 T 7 v ¥y ey
e wfeaea A fran kL

weow afiRn : w@EdNe & A
u¥ QY 5% FE F A6

12.55 hrs,

STATEMENT RE, ACTION TAKEN
ON THE INSPECTION REPORT IN
THE CASE OF BELAPUR SUGAR
AND ALLIED INDUSTRIES LTD.

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): Hon'ble Memberg will re-
call that on 1lth August, 1872 during
the discussion initiated by Shri Piloo
Modi by calling the attention of the
Minister for Company Affairs to the
affairs of Belapur Suger and Alljed
Industries Limited, I had assured this
House that action taken on the report
of inspection under section 209(4) of
the Companies Act would be reported
to this House. This statement is be-
ing made in pursuance of the afore-
sald assurance,
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The inspection ot this company was
conducted during the period 26th
July 1872 to 8th August, 1972 and the
report was received by the Company
Law Board on 5th October, 1872,
After detailed examination the Com-
pany Law Board has taken action on
the following lines:

1 The Regional Director at Bom-
bay has been asked on 2nd
December, 1972 to take up
with the company the viola-
tions of Companies Act and
certgin other features re-
quiring clarification.

2. The Income Tax Department
hag been informed on 2nd
December 1872, of certain
transactions which apparent-
ly required further investiga-
tion at their end.

3, On 8th December, 1972 a com-
munication was addressed to
C.B.I for investigation into
certain transactions which
prima facie appeared to be
offences involving criminal
conspiracy, breach of trust,
fabrication of accounts ete.
by the management of the
Company.

A natice requiring the company
to show cause why 2 Govern-
ment Directors should not be
appointed u/s 408 of the
Companies Act has been issu-
ed on 12th December, 1972 as
the Company Law Board
was of the prima facie view
that company continued to be
managed in a manner preju-
dicial to the interests of the
company and of the public.

During the discussion, some Hom’ble
Memberg had referred to the role of
the Life Insurance Corporation. Ac-
cording to the Life Insurance Corpo-
ration, their representative along with
the representative of Unit Trust of
India attended the Awnual Genersl
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Meeting of the company heid on 8th
June, 1872, It is trvie that the LIC.
did not perticipate in any woting but
the circumstances in which this was
done are as follows:

The shareholding of the L.I.C. being
only 9.9 per cent they felt that no re-
sults may be achieved by opposing
the resolution for adoption of accounts
or of re-election of Directors. The
company representatives were there-
fore called to the office of the LIC.
before the Annuel General Meeting
to discuss the various fiwancial irre-
gularities disclosed by the annual re-
port for the year ended 30th Septem-
ber 1971, After comsultations with
the Reserve Bank of India it was put
to the management of the company
that they woulkd make a statement in

-the meeting in order to ensure that
the company Directors bound them-
selveg to concentrate their efforts on
the recavery of the company's funds
in consultation with their bankers and
auditors. The reguired statement was

e gt the Apaual Genersl Meeting

the representstives of LIC,
UZTY and nafionslised hanke who
attended the meeting did not partici-
pate in the voting.

1258, hes.

RE, FINAL REPORT OF THE THIRD
PAY COMMISSION
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SHRT PILOO MODY (Godhra): *
MR. SPEAKER: No. I am not allow-
ing you.

Mr. Banerjee, I allowed you under
Rule 277. This is about delay in the
submission of the final report of the
Pay Commigsion. I will ask the. Minis-
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ter to come up with a statement. ...

SHRI S. M. ERJEE (Kanpur):
Before that, Sir, I wish to remingd you,
in this very House, repeated, assuran-
ces were given by the Einance Minis-
ter and by the Minister of State in
the Ministry of Finance stating that
the Pay Commission will submit its
final report by the end of this month,
in other words, by the end of this
year, Every day practically I have
been mentioning this, hecayse I had
a fear in my mind that the Pay Com-
mission may ask for a further extem~
sion of time and that they would
delay the report once the Parliament
is adjourned, since Parliament is be-

ing adjoumed today.

Now, Sir, this is not merely a ques-
tion of the 28 lakhs of Central Gov-
ernment employees; there are lakhs
of the Army, the Navy and the Air
Force personmel, They are egually
agitated over this abnormal delay be-
cause many thousands of people have
retired during 1971 and 1972. Once
the Pay Commission repert is oyt and
if it is not mentioned that this will
have retrospective effect, all these
persons will not be able to get any
benefit out of this report.

13.00. hra.

i wenld, therefere, request the hon.
Minister to make a statement and
give a categorical assurance that the
Pay Commigsion will not be ailowed
to extend their time and the repornt
will be submyitied this pear and more-
over it will be jmplemented retros-
pectively after digcussions with the
employees’ representatives.

THE MINISTER OF STATE IN THE
X QF FINANCE (SHRY

K, R. GANESH): Honourable Mem-
bers will ‘recall that in response to
Questiong raised in the House it was
stated some timg bagk that aecording

*Not recorded.
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